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Home Department
(Police Branch)

Notification
The 11" August 2026

No.9/C.B.1-80-04/2024-9884/ HP—In exercise of the powers conferred by section-
6 of the Delhi Special Police Establishment Act, 1946, and in supersession of all previous
notifications on this subject, the Governor of Bihar hereby grants consent to the members
of the Delhi Special Police Establishment to exercise powers and jurisdiction to investigate
throughout the entire State of Bihar regarding offences under The Bharatiya Nyaya
Sanhita, 2023, The Bharatiya Nagarik Suraksha Sanhita, 2023, The Bharatiya Sakshya
Adhiniyam, 2023 and The Information Technology Act, 2000 as well as cybercrime cases,
involving the Government of India, local authorities subordinate to the Government of
India, or any corporation, company, or bank owned or controlled by the Government of
India.

Provided that, in cases where the aforementioned offences involve public servants
appointed in connection with the affairs of the Government of Bihar or persons appointed
in connection with the affairs of any corporation, company or bank owned and controlled
by the Government of Bihar or any institution receiving or having received financial
assistance from the Government of Bihar, it shall be mandatory to obtain the prior consent
of the Government of Bihar for the investigation of such offences by the members of the
Delhi Special Police Establishment. Furthermore, upon receipt of a proposal from the
members of the Delhi Special Police Establishment, the State Government shall consider
and decide on the matter of granting investigation powers on case-to-case basis in such
cases.

By order of the Governor of Bihar,
PRANAV KUMAR,
Secretary to the Government.
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